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'1'bat this House do agree with the 
Thirty-eigbth Report of the 
Committee on Private Mem-
bers' Bills and Resolutions 
presented to the House on the 
13th November, 1968." 

MR. DEPUTY-SPEAKER: Tbe 
question is : 

"That this House do agree with the 
Thirty-eighth Report of the 
Committee on Private Mem-
bers' Bills and Resolutions 
presented to the House on the 
13th November, 1968." 

The motion WIOS adopted. 

IS.Oln Imi. 

SLUM AREAS (IMPROVEMENT 
AND CLEARANCE) AMENDMENT 

BILL· 
(Substitution 0/ section 20) 
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MR. DEPUTY-SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bill further to amend the 
Slum Areas (Improvement 
and Clearance) Act, 1956." 

Tile motion was adopted. 

~ ar)o Jl'o~:~' f~ ;rn 
lfi'Uf1' ~ 1 

CONSTITUTION (AMENDMENT) 
BILL"' 

(Amernimellt of the First Schedule) 
SHRI BHOLA NATH MASTER 

(Alwar): I beg to move for leave to 
intrOOuce a Bill further to amend the 
Constitution of India . 

MR. DEPUTY -SPEAKER The 
question is : 

"That leave be granted to introduce 
a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

SHRI BHOLA NATH MASTER 
I introduce the Bill. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL * 

(Amendment of section 421) 
SHRI A. N. MULLA (Lucknow) 

I beg to move for leave to introduce a 
Bill funher to amend the Code of Cri-
minal Procedure, 1898. 

MR. DEPUTY -SPEAKER The 
question is : 

"That leave be granted to intro-
duce a Bill further to amend 
the Code of Criminal Proce-
dure, 1898." 

The motioll was adopted. 
SHRI A. N. MULLA: I introduce 

the Bill. 

PARLIAMENT LIBRARY BILL" 
SHRI D. C. SHARMA (Gurdaspur): 

I beg to move for leave to introduce a 
Bill to pro\'ide for building up-ta-date 
and a comprehensive Library for Parlia-
ment. 

MR. DEPUTY -SPEAKER The 
question is : 

"That leave be granted to intro-
duce a Bill to provide for 
building up-to-date and a 
comprehensive Library for 
Parliament. " 

The motion was adopted. 
SHRI D. C. SHARMA r intro-

duce the Bill. 

CIVIL AVIATION (LICENSING) 
BILL· 

SHRI D. C. SHARMA (Gurdaspur): 
I beg to move for leave to introduce • 
Bill to provide for the licensing of cer-
tain ftying and to repeal relevant sec-
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[Shri D. C. Sharma] 

tions of the Air Corporations Act, 
1953. 

MR. DEPUTY SPEAKER: The 
question is : 

''That leave be granted to introduce 
a Bill to pro\ide for the li-
censing of certain flying and 
to repeal relevant sections of 
the Air Corporations Act, 
1953." 

The motion was adopted. 
SHRI D. C. SHARMA: I intro-

Quce the Bill. May God bless me, 
Sir. 

FOREJGNERS (AMENDMENT) 
BILL-

(Amelldment of section 3) 
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MR. DEPUTY-SPEAKER: Shri 
Antony Reddy, Shri G. S. Reddi. They 
have given notice, but they are ablient. 
The question is : 

''That leave be granted to intro-
duce a Bill further to amend 
the Foreigners Act, 1946." 

The motion WQS adopted. 
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CONSTITUTION (AMENDMENT) 
BU,L-

(Amendment of ar.ticlu 75. 164. etc.) 
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MR. DEPUTY-SPBAKER The 
question is : 

''That leave be granted to intro-
duce a Bill further to amend 
the Constitution of India." 

The motion lI'as adopted. 

o.(t ~~ ~ :~. fcrnl1lfi ~ "VI' 
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CONSTITUTION (AMENDMENT) 
BILL-

(Amellt/mi'llt 0/ Firsl Schedule) 

~~~~ (~):~. 

lJl?IT<r if><"fT ~ : 

"fit; 'Ilrof ~ ~flm;r ~ 3fllT ~~ 
mmt ~ ~T ii'vr ~~~r arot-
~~r~I" 

MR. DEPUTY -SPEAKER The 
question is : 

"That leave be granted to intro-
duce a Bill further to amend-
the Constitution of India." 

The mOlioll was adopted. 
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PUBLICATION OF POLITICAL 
PARTY ACCOUNTS BILL-

SHRI SHRI CHAND GOYAL 
(Chandigarh): I beg to move for leave 
to introduce a Bill to provide for the 
compulsory publication of annual ac-
counts by recognised political parties. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That leave be granted to intro-
duce a Bill to pro\ide for the 
compulsory publications of an-
nual accolints by recognised 
political partie6." 

The motion was adopted. 

SHRI SHRI CHAND GOYAL I 
introduce the Bill. 
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